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(b) whether any special recruitment drive is
proposed to be conducted to fill-up the
vacancies;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE  MINISTER OF  WELFARE
(SHRI SITARAM KESRI): (a)
As per information available the backlog of
vacancies reserved for handicapped as
reported by Central Government Offices and
Central Public Sector Undertakings is 487 and
262 for Group C and D posts as on 1.1.1992.

(b) to (d) Special Recruitment drives have
been conducted in 1987, 1988 and 1990 to fill
up the backlog of vacancies reserved for
handicapped under Visually and hearing
handicapped category. The process of filling
up of these vacancies on the basis of Special
Recruitment Drive 1990 is still continuing_

Overseas Scholarship Scheme for SC/ST

371. SHRI VISHWASRAO RAMA-RAO
PATIL: Will the Minister of WELFARE be
pleased to state:

(a) whether it is a fact that most of the
students under the National Overseas
Scholarships schemes for Scheduled Caste/
Scheduled Tribe and other weaker sections of
the society are unable to complete their studies
within the prescribed time limit;

(b) if so, the reasons therefor; and

(c) the number of students gone abroad
under the scheme so far and the number
of those who have not returned as per the
terms and conditions of the agreement?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) The awardees of
National Overseas Scholarship have been by
and large requesting for extensions of time for
completing their studies.

(b) Difference in academic standards
and problems of adjustment may be the
reasons.

(¢) Out of 445 students sent abroad so
tor, 11 students have not returned to
India as per the terms and conditions of
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Child Marriage in the Country

372. DR. BAPU KALDATE;
SHRIMATI KAMLA SINHA;

SHRI KRISHNA KUMAR
BIRLA:

Will the Minister of WELFARE be pleased
to state;

(a) what measures have been taken by
Government so far to [prevent child marriages
in the country in violation of Sharda Act and
what are the results achieved;

(b) in which part of the country child
marriages are still prevalent and what are the
reasons identified for failure of the law
forbidding such marriages and the various
measures taken by Government in  this
regard;

(c) what is the number of child marriage,
performed annually; and

(d) what further measures are contemplated
by Government in this regard?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to (d) The information
is being collected and will be laid on the table
of the House.

Facilities for the National Commission for
SC/ST

373. SHRI RAMESHWAR PASWAN: Will
the Minister of WELFARE be pleased to state:

(a) whether it is a fact that the Chairman
of the National CommissioH for Scheduled
Castes/Scheduled Tribes' has protested against
the inadequate facilities for its proper func-
tioning, if so, the details thereof; ansl

(b) the action taken thereon?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) The
Chairman, National Commission for
SCs and STs has written letters tor
transfer of posts including assets and
liabilities of the erstwhile office of
the Commissioner for SCs and STs and
restoration of some posts abolished M
the arsttwhile national Commission
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for SCs and STs to the newly constituted
National Commission for SCs and STs. The
Commission has also proposed for creation of
some additional posts.

(b) The whole issue is under examination.

Educational Institutions set up by
Minority Community

374. MAULANA OBAIDULLAH KHAN
AZMI: Will the Minister of WELFARE be
pleased to state:

(a) whether it is a fact that the Minorities
Commission in ts latest report has observed
that the educational institutions established by
minority communities were often not given
recognition and! that there were delays in
sanctioning of funds etc.; and

(b) if so, what is Government's reaction
thereto?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b) In its
successive Annual Reports the Minorities
Commission has been observing that the
educational institutions established by the
minority communities are facing difficulties
in the matter of their recognition and release
of grants-in-aid by the State Governments.
The action in this regard is to be taken by the
State Governments. However, the Department
of Education has circulated a set of guidelines
to the Stats Governments for recognition of
minority educational institutions.

Becasting of 15-Point Programme

375. MAULANA OBAIDULLAH KHAN
AZMI: Will the Minister of WELFARE b,
pleased to state:

(a) whether Government propose to recast
the 15-Point programme for minorities;

(b) whether it is a fact that the
recommendations of the  Miniorities
Commission are proposed to be included in
the revised programme;

(c) if so, the recommendations that are
likely to be included; and

(d) by when the revised programme is
likely to be announced?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) to (d) The matter is under examination.

Proposals for inclusion in the SC/ST Lists

376. SHRI NYODEK YONGGAM: Will
the Minister of WELFARE be pleased to
state:

(a) whether there is any SC and
ST lists pending for President's as
sent; if so, their number and reasons
for pendency; and

(b) the steps taken/being  taken
to clear them?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) No. Sir.

(b) Does not arise.

Drug abuse in North-Eastern States and
Rajasthan

377. DR. SANJAYA SINH: WiU the
Minister of WELFARE be pleased to state:

(a) whether it is a fact that menace of
drug abuse is acquiring dangerous
proportions, especially in the North-Eastern
States and Rajasthan;

(b) if so, what are the details thereof; and

(c) what  remedial steps Govern
ment have taken/propose to take in
the matter?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b) N, survey has
been conducted am far to know the exact number
of drug addicts in the country. However, tie
problem in the North-Eastern States 1 has
become serious because Of the in-



